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There was nothing in it. It was just a 12.56 hre

peocosdarre of laying it, The rest was paided

by she residuary poars. PAPERS LAID ON THE TABLE

and there was no way out,
be' & hard and fast ruls about it,

AN HON. MEMBER : Send it to the
Rules Committee.

MR. SPEAKER : But stiil, I do not
want to shut out anything. I hope yeu
witl agree that much tine is taken by these
things, (Imterruprion) So far as
are concerned, they will movmally operate,
Put if I think my directions are wrongly
issved I ain emtitled to change them- Of
coumwe, they are before you, We can dis-
ces it in the Rules Committee.

SHRI 8. M. BANERJEE : The direc-
tions of the Speaker is law as far as we are
chnderned.

MR. SPBAKER : That uafortunately
is & very oonfusing aspect, But I hope you
do agres, and I think if there is any ques-
tion that ought to be allowed, I would not
mind the statemont being discussed in this
House or any special time being allotted
for questions on it.

But do aot take advaatage of just this
mement when the papers are laid. Already
the zero hour has gone much beyond its
time Hmiitations.

SHRI JYOTIRMOY BOSU; Let the
matter be held in abeyanee till the Rules
Committee considered it.

MR. SPEAKER : 1 do mot agree to
it. I will put the rule for the iaterpretation
of the Rules Committee. If they think
that the interpretation we give to it is not
in keeping with the rule, I will accept it
very gladly. But so far as the Dicection
and the guidelines are concerned, I am not
golng to put them before it. But I can
pit the question of the interpretation of the
rol¢ before the Rules Committee, Of
coutss, dccording to the practice and con-
vetition, the Speaker is fully entitled to
indétpret, but myself and my predecessors
haive alwiys bett secking guidance on some
ouditroversil matters,

—t———

Papers and Notifications Re. Indian
Posts and Telegraphs

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (GRIH
MANTRALAYA MEN RAJYA MANTRI)
(SHRI K. C, PANT): On bobaif of Shri
Bahnguna, I beég to lay on the Table—

(1) A copy of the Profit and Loss
Accunt and Balance Sheet {On
accrual basis) of the Telecommuni-
cation Branch of the Indian Posts
and Telegraphs Department for
the year 1968-69 (Hindi and Engtish
versions). [Placed in Library, See
No. LT-175/71),

(2) A copy each of the following mnoti-
fications (Hindi and English ver-
sions) under sub-section (5) of
section 7 of the Indian Telegraph
Act, 1885 -

(i) The Indian Telegraph (Second
Amendment) Rules, 1971,
published in Notification No.
GS.R. 283 in Gazette of
India dated the 27th February,
1971,

(i) The Indian Telegraph (Fourth

Amondment) Rules, 971,
published in Notification No.
G.S.R. 462 in Gazette of

India dated the 27th Miech,
1971. [Plaeed in Library.
See No. LT-176/71),

SHRI SEZHIYAN (Kumbakoram) :
Sir, Copies of the Profit and Loss Account
and Balance Sheet refuting to the year 1968-
69 are being laid now. Two years have
passed. 1 wafit to know the reasons for
the delay.

SHRI K. C. PANT : This is actusitty
Mr. Bahuguna's paper. Hé has gune to
the other House.

MR, SPEAKER : He will explain the
delay to the House,

BHRI K. C. PANT: If you direct
hism %0 4o 50, be will expinia thy deley,
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SHRI SEZHIYAN : When any other
minister takes the responsibility to lay it,
he does it om behalf of the Government.
He cannot pass on the buck saying, the
other Minister is in the Rajya Sabha. The
Government is functioning with a collective
responsibility,

Notification under All India Service
Act, 1951

SHRI K, C. PANT: On behalf of
Shri Ram Niwas Mirdha, I beg :

(1) to re-lay on the Table a copy each
of the following Notifications
(Hind: and English versions) under
sub-section (2) of section 3 of the
All India Services Act, 1951 :—

(1) The Indian Forest Service
(Appointment by Competitive
Examination) Amendment
Regulations, 1970, published
in Notificatton No. G.S.R.
1956 1in Gazette of India dated
the 28th November, 1970

(n) The Indian Forest Service
(Imtial Recruitment) Amend-
ment Regulations, 1970. pub-
lished mm Notfication No.
G.S.R. 1957 m Gazette of
India dated the 28th Novem-
ber, 1970.

(i) The Indian Forest Service
(Relcased Emergency Com-
mussioned and Short Service
Commussioned Officers)
{Appomntment by Competitive
Examination) Amendment
Regulations, 1970, published
in Notification No. G.S.R.
1958 in Gazette of India
dated the 28th November,
1970.

(iv) The Indian Administrative
Service  (Appointment by
Competitive Examination)
Amendment Regulations, 1970,
published in Notification No.
G.S.R. 2015 in Garette of
India dated the 19th Decem-
ber, 1970.

(v) The Indian Police Service
{Appointment by Competitive
Examination) Amendment
Regulations, 1970, published
in Notification No. G.S.R.
2016 in Gazetto of India

»

(vi)

(vif)

(viii)

(ix)

x)

(xi)

(xii)
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dated the #9th December,
1970,

The Indian Administrative
Service (Emergency Commis-
sioned and Short Service
Commissioned Officers)
(Appointment by Competitive
Examination) Amendment
Regulations, 1970, published
in Notification No. G.S.R.
2017 in Gazette of India
dated the 19th December,
1970.

The Indian Police Service
(Emergency  Commissioned
and Short Service Commis-
sioned Officers) (Appointmen)
by Competitive Examination)
Amendment Regulations,
1970, published in Notifica-
tion No. G-S.R. 2018 in
Garzette of India dated the
19th December, 1970.

The Indian Administrative
Service (Fixation of Cadre
Strength) Seventh Amendment
Regulations, 1970, published
in Notification No. G.S.R.
2020 in Gazette of India
dated the 19th December,
1970,

The sixteenth Amendment of
1970 to the Indian Adminis-
trative Service (Pay) Rules,
1954 published in Notification
No. G S.R. 2021 in Gazette
of India dated the 19th
December, 1970,

The Seventeenth Amendment
of 1970 to the Indian Admi-
nistrative Service (Pay) Rules,
1954 published in Notification
No. GS.R. 2023 in Gazette
of India dated the 19th
December, 1970.

The Indian Police Service
Probationers Final Examina-
tion) Second Amendment
Regulations, 1970, published
in Notification No. G.S.R.
2 in Gazette of India dated
the 2ad, January, 1970

The Indian Police Service
(Uniform) Amendment Rules,
1970. published in Notifica-
tion No. G.S,R. 49 in Gazptte



